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O R D E R 

 

(Through: Virtual Mode) 
 

14.10.2020  It is stated that pleadings are complete. Learned Counsel 

for Appellant- Mr. Harsh Garg is stated to be not well. Time is sought. One 

opportunity is given.  

 List the Appeal ‘For Admission (After Notice)’ hearing on 19th 

November, 2020.           

 

[Justice A.I.S. Cheema] 
Member (Judicial) 

 
 
 

(Kanthi Narahari) 
Member(Technical) 

Akc/Mn 


